i\ OURT OF JAMMU AND KASHMIR AT JAMMU

ing powers of Bar Counci! under Section 58 of the Advocates Act, 1961)
P 4

No: A 99n.P  Dated: )Y -12-2020

Provisiona! admission as an Advocate, granted under the

Advocales Act, 1961 in favour of:

P, Aﬁw :d Raja

=773 sh. Muzaffer Hussain Attar

RIG Azadg‘)om, Tehsil Anchidora, District Anantnag
A/P Attar House Naaz Enclave Pauntha Chowk, Srinagar

vide Notification MNe.1762 daied 06.05.2020 has been declared as

Ahsolute/Final,
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Copy icrwarded to the: -

1. Pf;ncs»m! Diairict and Sessions Judge, Anantnag/Srinagar.

4. Qacretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Jammu for publication in the next
i sue of r‘ovzﬁmm nt Gazette.

woident. District Bar Association, Anantnag ag/Srinagar.

in- \Jhmo N.I.C High Court of J&K, Jammu for uploading on the
websiie,

& Mr Aswad Raja, Advocate.

for information and necessary action.



